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The
Insolvency and Bankruptcy
(Application to Adjudicating
Authority) Rules, 2016’

In exercise of the powers conferred by clauses (c). (d). (e) and (f) of sub-section (1) of
Section 239 read with Sections 7, 8, 9 and 10 of the Insolvency and Bankruptcy Code, 2016 (3,
of 2016), the Central Government hereby makes the following rules, namely— '

1. Short title and commencement.—(1) These rules may be called the
Insolvency and Bankruptcy (Application to Adjudicating Authority) Rules, 2016

(2) They shall come into force from the 1st day of December, 2016.
2. Application.—These rules shall apply to matters relating to the Corporate

insolvency resolution process.
3. Definitions.—(1) In these Rules, unless the context otherwise requires,—

(a) “Code™ means the Insolvency and Bankruptcy Code, 2016 (31 of 2016);

(b) “corporate insolvency resolution process” means the insolvency
resolution process for corporate persons under Chapter 1 of Part II of
the Code:

(c) “credit information company™ shall have the meaning as assigned to it
under the Credit Information Companies (Regulation) Act, 2005 (30 of
2005);

(d) “financial contract™ means a contract between a corporate debtor and a
financial creditor setting out the terms of the financial debt, including
the tenure of the debt. interest payable and date of repayment;

(e) “Form™ means a Form appended to these rules:

() “identification number” means the limited liability partnership
identification number or the corporate identity number, as the case may
be, of the corporate person;

(g) “Schedule” means the Schedule appended to these rules.

(2) All the words and expressions used herein and not defined shall have the
meanings respectively assigned to them under the Code.

4. Application by financial creditor—(1) A financial creditor, either by
itself or jointly, shall make an application for initiating the corporate insolvency
resolution process against a corporate debtor under Section 7 of the Code in Form.
I, accompanied with documents and records required therein and as specified in
the Insolvency and Bankruptcy Board of India ( Insolvency Resolution Process for
Corporate Persons) Regulations, 2016.

(2) Where the applicant under sub-rule (1) is an assignee or transferee of
a financial contract, the application shall be accompanied with a copy of the

1. Mimsstry of Corporate Affairs, Noti. No. $.0. 1108(E), dated November 30, 2016, published 11 the
Gazenie of India, Extra., Pan 1, Section 3:), dated 30th November, 2016, pp. 14-25. No R2K
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assignment Or transfer agreement and other relevant document

[ ation to demonstrate
the assignment or transfer.

((3) The applicant shall serve a copy of the application to the registered office
of the corporate dcpt()r and to the Board, by registered post or speed post or by
hand or by electronic means, before filing with the Adjudicating Authority.]

(4) In case the application is made jointly by financial creditors they may
pominate one amongst them to act on their behalf. ‘

5. Demand notice by operational creditor.—(1) An operational creditor shall
deliver to the corporate debtor, the following documents, namely—

(a) ademand notice in Form, 3; or
(b) acopy of an invoice attached with a notice in Form, 4.

(2) The demand notice or the copy of the invoice demanding payment referred
to in sub-section (2) of Section 8 of the Code, may be delivered to the corporate
debtor,

(a) at the registered office by hand, registered post or speed post with
acknowledgement due; or

(b) by electronic mail service to a whole time director or designated partner
or key managerial personnel, if any, of the corporate debtor.

(3) A copy of demand notice or invoice demanding payment served under this
rule by an operational creditor shall also be filed with an information utility, if any.

6. Application by operational creditor.—(1) An operational creditor, shall
make an application for initiating the corporate insolvency resolution process
against a corporate debtor under Section 9 of the Code in Form, 5, accompanied
with documents and records required therein and as specified in the Insolvency and
Bankruptcy Board of India (Insolvency Resolution Process for Corporate Persons)

Regulations, 2016.

3[(2) The applicant under sub-rule (1) shall serve a copy of the application to
the registered office of the corporate debtor and to the Board, by registered post or
speed post or by hand or by electronic means, before filing with the Adjudicating
Authority.]

7. Application by corporate applicant.—(1) A corporate applicant, shall
make an application for initiating the corporate insolvency resolution process
against a corporate debtor under Section 10 of the Code in Form, 6, accompanied
with documents and records required therein and as specified in the Insolvency and

2. Subs. by G.S.R. 583(E), dt. 24-9-2020 (w.e.f. 24-9-2020). Prior to sub_stitulion it Fcad asi
“(3) The applicant shall dispatch forthwith, a copy of the application filed with the A'('Jjudncmmg
Authority, by registered post or speed post to the registered office of the corporate debto.r.
3. Subs. by G.S.R. 583(E), dt. 24-9-2020 (w.e.f. 24-9-2020). Prior to substitution 1t reafl as: .
“(2) The applicant under sub-rule (1) shall dispatch forthwith, a copy of the application filed wit

?;Adjudicaﬁng Authority, by registered post or speed post to the registered office of the corporate
ebtor.”
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Bankruptcy Board of India (Insolvency Resolution p
rocess for C(’fpr
r

Regulations, 2016.
4r¢2 - ale p,,
- [l(l..) the ‘-q‘)phc‘ml under sub-rule (1) shall serve a.co €rg
: (.mr( 1_y rcglstcr(?d post or speed post or by hand or b Py of the 4 ica:
filing with the Adjudicating Authority.] Yy electronj, meatm” 4
8. Wi . — "+ betey,
withdr: .llth?m“dl of application.—The Adjudicating Augh- &
ithdrawal of the application made under Rules, 4. 6 or 5 Ut}l:ority ma
= ’ ., dS t e Case pcrrr'
S€ my it

a request made by the applicant before its admission Y be
<, ”D

9. I i i 7
] r:tenm resolution professional.—(1) The applicant
O pr . : - ’

‘ q © Propose or proposes to appoint an insolvency r Wherever
shall obtain a written communication ; Y resolution profe; © s
for appolntment nmunication in Form, 2 from the insolvenc Ofessiqy,
: p. cent as an interim resolution professional and enc] yP-rofeSSionaf‘
application made under Rules, 4, 6 or 7, as the case may be 0se 1t wi, the
2 icati '
(2) The application under sub-rule (1) shall be accompanied by a ¢
ertif

C 1 igibili .
aonﬁrrmr;g t_he Cllglblllt.y of the proposed insolvency professional for appo; 'Cate
s a resolution professional in accordance with the Insolvency and gﬁc’]‘;;mem
n
Ptey

Board of India (Insolvency Resolution Process for Corporate Persons) Regulaij
10ns,

2016.
10. Filing of application and application fee.—(1) Till such time th
€

rules of procedure for conduct of proceedings under the Code are notified th
» Ule

application. made under sub-section (1) of Section 7, sub-section (1) of Section g
or sub-section (1) of Section 10 of the Code shall be filed before the Adjudicating

Authority in accordance with Rules, 20, 21, 22, 23, 24 and 26 of Part III of the

National Company Law Tribunal Rules, 2016.
(2) An applicant under these rules shall immediately after becoming aware

notify the Adjudicating Authority of any winding-up petition presented against the

{ e
Tis

corporate debtor.
(3) The application shall be accompanied by such fee as specified in the

Schedule.
(4) The application and accompanying documents shall be filed in electronic
form, as and when such facility is made available and as prescribed by the

Adjudicating Authority:

Provided that till such facility is made available, the applicant may submit
the accompanying documents, and wherever they are bulky, in electronic form,
in scanned, legible portable document format in a data storage device such as a
compact disc or a USB flash drive acceptable to the Adjudicating Authority.

2020). Prior to substitution it read as: .
h forthwith, a copy of the application filed with
d post to the registered office of the corporate

4. Subs. by G.S.R. 583(E), dt. 24-9-2020 (w.e.f. 2-’-_1-9-
*(2) The applicant under sub-rule (1) shall dispatc

the Adjudicating Authority, by registered post or spee

debtor.”
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| [See sub-rule (1) of Rule 4]
APPLICAT ' "FINANC
(-(,lenﬂ‘r '\gl(:l()"'f-I.Af‘l\fivl'l\,\_?\(l,\l,('Rl-;l)ITf)Rts TOIN
‘ l()l" I'\‘Ii‘- SRS L STIASENDN I'R()(Tg’ e
o 4 1 J -‘ v 2 & v’\ > . J v z
l XT 11/ UNDER CHAPTER IV OF PARY 1:(‘ NDER CHAPTER
' / )FTHE CODFE
o [*strike out whichever is r
{Undcr Section 7 of the Insolvency and Bankruptcy Cod ”:: FEveRis ot applicable]]
the Insolvency and Bankruptcy (Application to Adj‘ud,‘c;‘;;; l‘:() ;car] with Rule 4 of
‘ Authonity) Rules, 2016]

To, [Date]
The N
(Address]

ational Company LLaw Tribunal

From,

[Namcs an
atter of [name of the corporate debtor]

d addresses of the registered offices of the financial creditors]
) §-

In the m
Subject: Application 1o initiate corporate insolvency resoluti
s solution process in th
S e matter of [name of the

corporale debtor] under the Insolvency and Bankruptcy Code, 2016

Madam/Sir,

[Names of the

resolution process
applicalion are set out below:

ﬁnar?c:al creditor(s)], hereby submit this application to initiate a corporate insolvency
in the matter of [name of corporate debtor]. The details for the purpocrc of [}:?c

PART I

| PARTICULARS OF APPLICANT (PLEASE PROVIDE FOR
EACH FINANCIAL CREDITOR MAKING THE APPLICATION)

1. | NAME OF FINANCIAL CREDITOR
DATE OF INCORPORATION OF FINANCIAL

2.
CREDITOR

3; IDENTIFICATION NUMBER OF FINANCIAL
CREDITOR

4. | ADDRESS OF THE REGISTERED OFFICE OF
THE FINANCIAL CREDITOR
——

5. | NAME AND ADDRESS OF THE PERSON
AUTHORISED TO SUBMIT APPLICATION

ON ITS BEHALF

(ENCLOSE AUTHORISATION) e e =
rmoN)

6. | NAME AND ADDRESS OF PERSON

RESIDENT IN INDIA AUTHORISED TO

ACCEPT THE SERVICE OF PROCESS ON ITS

BEHALF

5. Subs. for “APPLICATION BY FINANCIAL CREDITOR(S) TO lNIT;f;I% : %?lil;%l}égg
INSOLVENCY RESOLUTION PROCESS UNDER THE CODE by G.S.R. 222(E). ¢t
(w.ef. 19-3-2019)
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, | (ENCLOSE AUTHORISATION) Q

PART 11

(For,.

PARTICULARS OF THE CORPORATE DEBTOR

NAME OF THE CORPORATE DEBTOR
CORPORATE DEBTOR

IDENTIFICATION NUMBER OF
DATE OF INCORPORATION OF CORPORATE DEBTOR
PITAL AND THE PAID-UP SHARE

ORATE DEBTOR AND/OR DETAILS
PER MEMORANDUM OF

ol o o

NOMINAL SHARE CA
CAPITAL OF THE CORP
OF GUARANTEE CLAUSE AS

ASSOCIATION (AS APPLICABLE)
OFFICE OF THE CORPORATE

ADDRESS OF THE REGISTERED
DEBTOR

6f6. | DETAILS OF T
NOTIFICATION UNDER SECTION 55 (2

(i) ASSETS AND INCOME
(iiy CLASS OF CREDITORS OR AMOUNT OF DEBT

(iii) CATEGORY OF CORPORATE PERSON
(WHERE APPLICATION IS UNDER CHAPTER IV OF

PART II OF THE CODE)]
PART II1
POSED INTERIM RESOLUTION PROFESSIONAL

HE CORPORATE DEBTOR AS PER THE
) OF THE CODE—

’ PARTICULARS OF THE PRO
NAME, ADDRESS, EMAIL ADDRESS
AND THE REGISTRATION NUMBER OF
THE PROPOSED INTERIM RESOLUTION

PROFESSIONAL

o
.

PART IV

PARTICULARS OF FINANCIAL DEBT

1. TOTAL AMOUNT OF DEBT GRANTED
DATE(S) OF DISBURSEMENT
2. AMOUNT CLAIMED TO BE IN DEFAULT
AND THE DATE ON WHICH THE DEFAULT
OCCURRED (ATTACH THE WORKINGS FOR
COMPUTATION OF AMOUNT AND DAYS

OF DEFAULT IN TABULAR FORM)

6. Ins. by G.S.R. 222(E), dt. 14-3-2019 (w.e.f. 19-3-2019)
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ParT V

l’/\R'l’l(‘l.Jl:ARS‘()li FINANCIAL DEBT [DOCUMENTS
RECORDS AND EVIDENCE OF l)l;';’\'ll"x Il:r.|<,. ;

ARS OF SECURITY HELD, IF /\NY TI

T paRTICUL
ESTIMATED VALUE AS PER THE CREDITOR

v “ 2l ) : TLHRTIEIC o .
AT r‘/\(‘.’n/\c()l yol A CERTIFICATE OF REGISTRATION OF CHARGE 15
REGISTRAR OF COMPANIES (IF THE CORPORATE DEBTOR I'S'A”""' ISSUED BY THE
kak S A COMPANY)

IE DATE OF ITS CREATION, ITS |

/
ol ~ 2 , 5
— RTICULARS OF AN ORDER OF A COURT, TRIBUNAL OR ARBITRAL PA
. OR ARBITRAL PANEL

ADJUDICATING ON THE DEFAULT, IF ANY

(A']'I‘ACH A COPY OF THE ORDER)

— -~ -~ ~ — -
RECORD OF DEFAULI WITH THE INFORMATION UTILITY, IF ANY

(KTTACH A COPY OF SUCH RECORD)
/
[ DETAILS OF SUCCESSION CERTIFICATE, OR PROBA
‘ . 2 ROBATE OF A WILL, OR LETTER OF
 DMINISTRATION, OR COURT DECREE (AS MAY BE APPLICABLE Rl L:’T»mf o
INDIAN SUCCESSION ACT, 1925 (10OF 1925) ICABLE). UNDER THE
(ATTACH A COPY)
/
5 [ THE LATEST AND COMPLETE COPY OF THE FINANC S
2 [AL CONTRACT REFLECTING
\LL, AMENDMENTS AND WAIVERS TO DATE ACT REFLECTING
(ATTACH A COPY)
A RECORD OF DEFAULT 5 AVAILABLE WITH ANY CREDIT INFORMATION

COMPANY (ATTACH A COPY)
S IN A BANKERS BOOK IN ACCORDANCE WITH THE BANKERS

7. COPIES OF ENTRIE
BOOKS EVIDENCE ACT, 1891 (18 OF 1891)

(ATTACH A COPY)
g. | LIST OF OTHER DOCUMENTS ATTACH
PROVE THE EXISTENCE OF FINANCIALD

o]

I, hereby certify that, t0 the best of my knowledge, [name
qualiﬁed and permitted {0 act as an insolvency pr
Code, 2016 and the associated rules an
requisite fee for this application through [state
by registered post/speed post/

debtor and to the Board].

ED TO THIS APPLICATION IN ORDER TO
EBT, THE AMOUNT AND DATE OF DEFAULT

of proposed insolvency
ofessional in accordance

professional], is fully
d regulations.

with the Insolvency and Bankruptcy

"[Name of the financial creditor] has paid the
ved a copy of this application

means of payment] on [date] and ser
by hand/electronic means to the registered office of the corporate

Yours sincerely,

rised to act on behalf of the financial creditor

Signature of person autho

Name in block letters

Position with or in relation to the financial creditor

| Address of person signing‘///

[state means

2020). Prior to substitulion it read as
¢ fee for this application through

dt. 24-9-2020 (wef. 24-9-

7. Subs. by G.S.R. 583(E), isi
he requisit

“[Name of the financial creditor] has paid t
of payment] on [date]”
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Instructions

Please attach the following to this applicauon:

Copies of all documents referred to in this application.

Annex I
Annex II Written communication by the proposed interim resolution profess;j

in Form, 2. onalas set
Annex III Proof that the specified application fee has been paid.

Annex IV Where the application is made jointly, the particulars specified in thj
be furnished in respect of all the joint applicants along with a copy Ofai form shaj)
to the financial creditor to file and act on this application on behalfthonsation
of al] g,

applicants.
Proofs of serving a copy of the application (a) to the corporate debtor and
’ () 1o

8[Anne): A%
the Board.]
FORM 2

[See sub-rule (1) of Rule 9]

[Under rule 9 of the Insolvency and Bankruptcy (Application to Adjudicating Authority) R
= Ules,

2016]
WRITTEN COMMUNICATION BY PROPOSED
INTERIM RESOLUTION PROFESSIONAL
[Date]
To,
The National Company Law Tribunal
[Address]
From,
ofessional]

[Name and address of the registered office of the proposed interim resolution pr
In the matter of [name of the corporate debtor]

mmunication in connection with an application to initia
the corporate debtor]

te corporate insolvency

Subject: Written co
resolution process in respect of [name of

Madam/Sir,
I, [name of proposed interim resolution professional], an insolvency professional registered with
ation number [registration number] have
reditor] in

professional agency] having registr
rim resolution professional by
d corporate insolvency resolution

[name of applicant financial ¢

[name of insolvency
process of [name of the corporate

been proposed as the inte

connection with the propose
to Adjudicating

debtor].
In accordance with Rule 9 of the Insolvency and Bankruptcy (Application
Authority) Rules, 2016, I hereby:
rofessional if an order admitting the

) agree to accept appointment as the interim resolution p
present application is passed;

8. Ins. by G.S.R. 583(E), dt. 24-9-2020 (w.e.f. 24-9-2020).
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™~ disclose that Tam currently having the followin
£

NSOLVENCY AND BANKRUPTCY

<fate that the registration number allotte
‘ alfotted to me by
y the Bo

nd that T am currently qualific o ard i .
and t y qualified to practice yg [insert registration —_—

an | enc
an msolvency professiongl:

(G assignments iy hand:
/""i '
™ sl Assignment as Number of No N —
. s . ame of
‘ ssignme Date :
| e PRI corporate | comm l-k ‘“f GApected
; debtor of encement date of
! process closure
L—’/ of
By Corporate pmcm“ process
1 IRP |
2
3
[P —
2
3
_——_—‘ . .
3 Liquidator )
(including
voluntary 2
liquidations) 3
4 Authorised 1
Representative 5
3
Individual Processes
5 Resolution
Professional
6 Bankruptcy
Trustee
7 Any other.]
(iv) certify that there are no disciplinary proceedings pending against me with the Board or
[name of the insolvency professional agency he is a member of];
(v)  affirm that I am eligible to be appointed as a resolution professional in respect of the
corporate debtor in accordance with the provisions of the Insolvency and Bankruptcy Board
of India (Insolvency Resolution Process for Corporate Persons) Regulations, 2016;
(vi) make the following disclosures in accordance with the code of conduct for insolvency

professionals as set out in the Insolvency and Bankruptcy Board of India (Insolvency

Professionals) Regulations, 2016;
(Signature of the insolvency professional)

—

9. Subs. by G.S.R. 583(E), dt. 24-9-2020 (w.ef. 24-9-2020).
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(Ndme in bl

Ock |
(Name of insolvency professiona] entity, i elters)
a

[Optional certification, if required by the applicant making an applicatio pl'Cah]
ation under thCSe Ru ¢)
&)

y AC Cul-a[e
ached

I, hereby, certify that the facts averred by the applicant in the present application
and complete and a default has occurred in respect of the relevant corporate dt:bt;l relt
T. T haye

this conclusion based on the following facts and/or opinion—

[Please give details].
(Signature of the in
solvency pmfeSsion .

(Name jp block lette
I5)

(Name of insolvency professional entity, jf appli
) lcab]e)

FORM 3
[See clause (a) of sub-rule (1) of‘Rule 5]
FORM OF DEMAND NOTICE/INVOICE DEMANDING PAYMENT
UNDER THE INSOLVENCY AND BANKRUPTCY CODE, 2016
[Under Rule 5 of the Insolvency and Bankruptcy
(Application to Adjudicating Authority) Rules, 2016]
[Date)

To,
[Name and address of the registered office of the corporate debtor]

From,
[Name and address of the registered office of the operational creditor]

Subject: Demand notice/invoice demanding payment in respect of unpaid operational debt due from
[corporate debtor] under the Code.

Madam/Sir,
1. ‘This letter is a demand notice/invoice demanding payment of an unpaid operational debt due from

[name of corporate debtor].
2. Please find particulars of the unpaid operational debt below:

PARTICULARS OF OPERATIONAL DEBT

1. | TOTAL AMOUNT OF DEBT,
DETAILS OF TRANSACTIONS ON
ACCOUNT OF WHICH DEBT FELL DUE,
AND THE DATE FROM WHICH SUCH
DEBT FELL DUE

AMOUNT CLAIMED TO BE IN DEFAULT
AND THE DATE ON WHICH THE

DEFAULT OCCURRED
(ATTACH  THE WORKINGS  FOR

COMPUTATION  OF DEFAULT IN

TABULAR FORM)
? PARTICULARS OF SECURITY HELD, IF /

ANY, THE DATE OF ITS CREATION,




gl
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ORM
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—T TS ESTIMATED VALUE AS PER THE e
CREDITOR.
A"I'TACH A COPY OF A CERTIFICATE
OF REGISTRATION OF CHARGE ISSUED
BY THE REGISTRAR OF COMPANIES
(IF THE CORPORATE DEBTOR IS A
COMPANY)
T DETAILS OF RETENTION OF TITLE
ARRANGEMENTS (IF ANY) IN RESPECT
GOODS TO WHICH THE
OPERATIONAL DEBT REFERS
% | RECORD OF DEFAULT WITH THE
INFORMATION UTILITY (IF ANY)
. | PROVISION OF LAW, CONTRACT OR
OTHER DOCUMENT UNDER WHICH
DEBT HAS BECOME DUE
|1
7. | LIST OF DOCUMENTS ATTACHED
TO THIS APPLICATION IN ORDER
TO pROVE THE EXISTENCE OF
OPERATIONAL DEBT AND THE
AMOUNT IN DEFAULT
——-—"-———“—_——-7
3. If you dispute the _existence or amount of unpaid operational debt (in default) please provide the
thin ten days of the receipt of this letter, of the pendency of the suit or arbitration

undersigned, wi
nre
that the de
by sending to us, withi

d copy of the record O
f the corporate debtor; or
y recor

proceedings in relation to such dispute file

If you believe
such repayment
(@) an atteste
account O
(b) an attested copy of an
payment.
The undersigned, here
record of a dispute raise
at any information utility.
The undersigned request you O un
in full within ten days from the receip
insolvency resolution in respect ©

attaches a certific

by,
o the relevant

d in relation t
(if applicable)
cond

Signature of person authorised to act o1

Name in block letters
nal creditor

o the operatio

| —

Instructions
a

form on the corpor

l. Please serve a copy of this
f the Code-

application under Section 9 O

d before t

bt has been repaid before
n ten days O

f electronic transfer of th

d that [name of th

ate from an info

jtionally repay
t of this letter fai
f [name of co

process
behalf of the operational creditor

he receipt of this letter/notice.

the receipt of this letter, please demonstrate
f receipt of this letter, the following:

e unpaid amount from the bank

e operational creditor] has received the

firming that no

rmation utility con
rson

operational debt has been filed by any pe
(in default)

d opcrational debt
ate

the unpai
ling which we shall initiate 2 corpor
rporate debtor].

Yours sincerely,

Position with or in relation t
| Address of person signing E
e Of ﬂllng an

te debtor ten days in advanc
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2. Please append a copy of such served notice to the

2. application made by (he S
to the Adjudicating Authority. Tatiop, o
It

FORM 4
[See clause (b) of sub-rule (1) of Rule 5]
FORM OF NOTICE WITH WHICH INVOICE DEMANDING
PAYMENT IS TO BE ATTACHED

[Under Rule 5 of the Insolvency and Bankruptcy (Application to Adjudicating Authori )
Y RUleg
‘vz
0]5JJ

TO, [Da[U
[Name and address of registered office of the corporate debtor]

From,
[Name and address of the operational creditor]

Subject: Notice attached to invoice demanding payment

Madan/Sir,
[Name of operational creditor], hereby provides notice for repayment of the unpaid amount
Nt of INg

[insert amount] that is in default as reflected in the invoice attached to this notice.

In the event you do not repay the debt due to us within ten days of receipt of this notice, we m; f
application before the Adjudicating Authority for initiating a corporate insolvency reso]uu‘mi leap
Tocess

under Section 9 of the Code.

Yours sincerely,
—

Signature of person authorised to act on behalf of the operational creditor

Name in block letters

Position with or in relation to the operational creditor

Address of person signing

FORM 5
[See sub-rule (1) of Rule 6]
1 APPLICATION BY OPERATIONAL CREDITOR (S) TO INITIATE

CORPORATE INSOLVENCY RESOLUTION PROCESS *UNDER CHAPTER

II OF PART II/ UNDER CHAPTER IV OF PART II OF THE CODE]
[*strike out whichever is not applicablel]

[Under Rule 6 of the Insolvency and Bankruptcy

(Application to Adjudicating Authority) Rules, 2016]
[Date]
To,
The National Company Law Tribunal
[Address]
From,
[Name and address for correspondence of the operational creditor]
TE
CORPORA
AT(IIES ) at ! 432009

NAL CREDITOR TO INITI22

10. Subs. for “APPLICATION BY OPERATIO
DE” by G.S.R. 222

INSOLVENCY RESOLUTION PROCESS UNDER THE CO
(w.e.f. 19-3-2019)
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el of [name of the corporate debtor] :
2 matt~ . . o0 3
]ndj‘ el jication 10 initiate corporate insolvency resolution process i
S t debtor] under the Insolvency and Bankruptcy Code, 2016 €SS In respect of [name of th
ral® ’ » U106, e e
COYPO -
Sir,
\]3d3m/ . it i . .
f the operauonal credi orf]. hereby submits this application to injj;
case of [name of corporate debtor]. The ¢ ‘_’lale a corporate insolvency
: gtails ) -

' o e O 1
(Name " cess i the
f
or the purpose of this

jution =
ﬂsiication are set out below:
apP
P PART I

/ PARTICULARS OF APPLICANT

—1F OF OPERATIONAL CREDITOR

NUMBER OF
DITOR (IF ANY)

— IDE).TIFICATION
2- ' RE
OPERATIOI\ALC
FOR CORRESPONDENCE OF

~— | ADDRESS
THE OPERATIONAL CREDITOR

‘ /
‘/

__——" PARTICULARS OF CORPORATE DEBTOR
[
——T NAME OF THE CORPORATE DEBTOR
, | maMEO
T IDENTIFICATION NUMBER OF CORPORATE DEBTOR

T xTE OF INCORPORATION OF CORPORATE DEBTOR
CAPITAL AND THE PAID-UP SHARE
CAPITAL OF THE CORPORATE DEBTOR AND/OR DETAILS
OF GUARANTEE CLAUSE AS PER MEMORANDUM OF
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